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Mr. Ravi Bhansali, counsel for re:psﬂdenm

Learned counsel for th‘e.respom;}enm has invited out

Ces éttention«to -para -5-of- the reply and submitted that the _.

__applicant was pﬂap_ggted to undertake the selection test in
question but he has failed to clear in the physlcal tesB
Thernfere, nothmg survives in this Ongmai Apphcabon

" Learned cgunsni for the applicant- does not dsspute the

pos_;g:_;on

In the prermbes, the Ongma! Apphcatzon stands
dssmnssed having-become infruchuous but t‘ﬂese shal% be no
order as o costs and: the legal question involved in the
"case shall rémain open since we have nok exammed the
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